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MOTION FOR ADJOURNMENT 

Famine condition in the country

MR SPEAKER  Earlier I had re- 
cuvcd sevtial notices of adjournment 
motion legal ding famine condition in 
the country that is irom Shn Samar 
Guha  and  sixteen  other  friends

1 hen names ai e

U) Shu Samai Guhd  (2) Shu 
Jagdish Bhattacharyya  (3)
Shu S M Banerjee (4) Shri 
Madhu  Limaye  (5)  Shu
Jagannathiao Joshi  (6) Shu 
SaToj Mukherjtc,  (7)  Shri
Nooiul Huda (J) Shu Samu 
Mukheijee  (9) Shu Krishna 
Chandra Haldei  f 10)  Shri 
Dint n  Bhattacharyya  (II)
Shu C K Chandrappan Shri 
Indian! Gupti  (J2) Shu D 
K Panda  Shri  Ramavatai 
Shastri  (13) Shu Jyotnmoy 
Bosu (14) Shri Biren Dutta 
(15) Shu Janeshwar Mishia 
<1M Phn Piasanabhai MehtT
< 7) Shu Ranen Sen  Shri 
H N  Mukheijee  Shri Bho 
gendra Jha

As you know I examined all thtse 
Though I do not deny your right to 
raise this, question yot all of them 
cannot be raised  together  So  I 
found out which is  containing  the 
maximum point of view  That is the 
one which is rused by Shu Samai 
Guha  He has also sccured fust place 
in the ballot  Ii reads as under

'Failure of the Government  to 
effectively  deal  with  tiht 
lamine condition  prevailing 
in  West  Bengal,  Assam, 
Oussa Bihar  Eastern  UP 
and other parts of the coun­
try and arrange for adequate 
lelief measures resulting in 
many thousand cases of star- 
\ »hon deaths ’

I hold the matter to be in order and 
I give my consent to the moving of 
the motion  The Memt̂ may  ask
for lea\o of thr House

SHRI SAMAR GUHA (Contai) Sir 
I beg leave of the House to  move 
the adjournment motion which reads 
as under

Failure of the Government  to 
effectively  deal  with  the 
famine condition prevailing in 
West Bengal, Assam, Orissa 
Bihar Eastern UP MP and 
other parts of the country and 
arrange  for  adequate relief 
measures resulting in  many 
thousand cases of starvation 
deaths

MR SPEAKER  Is the leave op­
pose d *

SHRI ATAL BIHAR1 VAJPAYEE 
(Gwalioi)  I request the Parliamen­
ts y Affairs Minister not to oppose this 
motion  I knov̂ "when there was  a 
hung m the harijan colony a Con- 
giessman was allowed to bung for­
ward  n  idnuinmcnt motion

I HE MINIS TFR or WORKS AND 
HOUSING AND PARLIAMENTARY 
AFf AIRS (SHRI K ltAGHU RAMA- 
IAH)  Sir evrn the other day when 
this matter came up 1 mentioned and 
I repeat the same  We have of course 
absolutely no oojection to any discus­
sion but  a« you know, the form m 
which it has been put amounts  to 
vote of censuic  We are not prepar­

ed for it

Mrl SPEAKER  Those m fd\our 
of leave being granted may rise  ui 
their places  The number is  more 
than fifty  So the leave is granted 
At what time do -you want to discuss>

SHRI K RAGHU RAMAIAH  As 
soon as the House re-assembles after 
lunch
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sft wwfir$rct*rafaft  («nfa*r  ). 
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few tfr  i 

wrz faT mi f--------

SHRI SEZHIYAN (Kumbakonam): 
Let those bo taken up tomorrow

WfW -Yifta* : I

SHRI JYOTIRMOY BOSU  (Dia­
mond Harbour):  Sir, I want youi
guidance as to how to protect  the 
freedom of the press—something ap­
peared about one  Shri  Vivekanand 
Mukherjee, Shri George Verghese and 
about  three days  ago about  Mr. 
Subhash  Chandra Sarkar of  Search 
Light  They have become the vic­
tims because they wanted to maintain 
the fieedom of the press. (Intenup- 
tioiis),

MR  SPEAKER:  Mr Bosu, just
listen to me.

SHRI JYOTIRMOY BOSU:  Sir, we 
seek your guidance as the custodian 
of the House.

MR. SPEAKER:  I have examined
that.  It may not be relevant to say 
under the jidjournment.  But, 1 shall 
alluw you do raise it in some other 
form 011 some di>y  I have no objec­
tion to that but not in this shape.

SHRI JYOTIRMOY BOSU: Thank 
you. I have given another notice ...

377 wsrar sft aft

cf'*rrsr,  srk ^mrr n sft

%^nrf«n:̂ ||̂ ^rBFrr̂5T%%f5rcf i

srrc * ̂  «rr fa *rsft i

% smr ff*7 *Fii *arnr ̂  

f%*n i $ % *rm?TT 11 mttar  ssm

19 crrfter after ni \ ^

t̂?tt & irin 1

MR SPEAKER: Let him reply  to 

it.  The Commerce Minister should 

come with a statement.  I think this 

matter was raised about a week back.

SHRI  JYOTIRMOY  BOSU:  Sir,

then* is a crash in jute prices

MR. SPEAKER:  Mr. Bosu, when

you write to me, do not take it that 

everything that you write will  be 

admitted unless you are informed.

*ft W7H ftr$TT> STSfoft  STTtfT 

-tst ?rnT*Tr 9

SfWfW  :  t TT ¥>  Tf v

ti 1 *77 wr v?srr ̂1% ft ?

«ft whtt

ifTF fcne wr *rt%  srr%5r 

?W % *TW SfftTT'T I

THE MINISTER OK  COMMERCE 

(PROF. D. P. CHATTOPADHYAYA): 

It may come up day after tomorrow.

*ft  fow* (*m)  wrr %

wîjr t refif»r f»Tfirri  jft nr#)r 

sft ̂  W | I  . . («JWT) ..
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MR. SPEAKER:  I shall look to
that.

SHRI  JYOTIRMOY BOSU:  Sir,
you must pay your kind attention to 
that.  It was in that context that I 
wrote to you.  I was only making a 
submission that as a result ot crash 
in jute prices in West Bengal, Assam 
and Bihar, rural economy is ruined. 
Now of course starvation deaths are 
taking place.  (Interruptions).

MR. SPEAKER:  Please do not get
up unless you get my permission. All 
of you kindly sit down.  The other 
day you said that I do not allow you. 
You know everything that what  we 
discuss here is put up first in the Busi­
ness Advisory Committee.  And wo 
get the allocation of  time,  subjects 
from them.  Why do you everytime 
get up and say  that  the  Speaker 
should not do this or that.  You also 
participate in this meeting.  You tell 
the House and the people outside that 
the Speaker does not allow you. What 
is all that?  I am here talking of your 
previous  observation.  About  the 
future I shall find some other time for 
that.  (Interruptions).

MR. SPEAKER:  Mr. Bosu, I am
not allowing you.  Please sit down. 
Do not get up.  I am not calling any 
other Member.  That notice has not 
been admitted.  Now, Papers to  foe 
laid on the Table.  Mr. Malaviya.

12. 18 hrt

PAPERS LAtD ON THE TABLE

Noiificatjons under Essential Com­
modities Act, 1955

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHftl K. D. MA­
LAVIYA) :  I beg to lay on the Table
a copy each of the following Notifica­
tions (Hindi and English  versions) 
under sub-section (6) of section 3 of 
the Essential Commodities Act. 1955:—

(1) The Kerosene  (.Fixation  of 
Ceiling Prices) Third Amend­
ment Order, 1974, published 
in  Notification  No.  G.S.R. 
393(E)  in Gazette of India 
dated the  18th  September, 
1974.

(2) The Light Diesel Oil  (Fixa­
tion of Ceiling Prices) Second 
Amendment Order, 1974, pub­
lished  in  Notification  No.
G.S.R. 394(E) in Gazette of 
India dated the 18th Septem­
ber, 1974

(3) The Furnace Oil (Fixation of 
Ceiling Prices and Distribu­
tion)  Second  Amendment 
Order, 1974, published in No­
tification No. G.S.R.  395(E) 
in Gazette of India dated the 
18th September, 1974.  [Plac­
ed in Library.  See No. LT- 
8491/741.

Refort ok the Law Commission

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (DR. 
SAROJINI MAHISHI):  I beg to lay
on the Table a copy of the Fifty-Ninth 
Report (Hindi and English versions) 
of the Law Commission on the Hindu 
Marriage Act, 1955 and the  Special 
Marriage Act, 1954.  [Placed in Lib­
rary.  See No. LT-8492/74],


